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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

0 .A./T.A./R.A.N 0...........2..~. ............................ 0.199 

••.•1 	 Applicant ( s ) 

Versus 

Respondent ( s) 

Sr. No I Date Orders 
Office note as to 
action (f any ) 
taken on order 

L 

L 3,,2 95 	It is nntioned on behalf of the, 
the counsel for the petitioner that he 
has gone out of Station at Fradeep. 

Adjourned to 15.2.1995. 

MR (4DM1N ISTRAT WE) 
2 
	

5.2.95 	This petition coming up for 

admission seeks the quashing of orders 

at Annexures 19 and 21. Annexure..19 is 

re 

an order ky passed by the Div isiona]. 
Railway ?nager, wherein the claim of 
the applicant about setting right 
anoinl1y in his pay has been rejected. 
By Azmexure..211 is a compar.son chart 

to the pay particulars of the applican 

and his junior Shri Ch.Nookaraju. The 
applicant submitted representations 
dated 7.4.92, 8.5.93 and 6.8.94 before 
the Ministry, General Manager and 

Divisional Railway Mnager, respective 

by his petitions whichLAnnexures 15, 16 
and 20 to this application. His nin 

grievance is that tin now his 

representations havenot been disposed 

of. He seeks a direction from this 

Tribul for disposing of these 



Serial 	 Office nate as t.. 
No of 	Date of 	 Order with Sig.nature 	 action ( if any) 
Order 	Order 	 taken on oder 

..2 15.2.9 representations after giving him proper 

F opportunity. 
After hearing learned counsel 

	

for the petitioner Shri V.Prithivj Raj 	F 

L I am satisfied that this is a fit case 

to give direction to the respondents to 

dispose of the pm representations of 

the pet it loner • I according iy direct the 

Secretary, Rail Bhawan, New Delhi?  the 

General Mnager, S.F.Railway, Cajutta 

and the Divisional RilwayMnager, SE, 

Railway,Khurda Road to dispose of those 

representations nntioned above within 

a period of three months from the date 

of receipt of a copy of this order, The 

respondents shall personally hear the 

petitioner and pass a reasoned and speakin 

order while disposing of the representatic 

This disposes of the original application 

93 of 1995. 

Learned standing Counsel Shri D.N. 

Mishra was heaL441 in the matter. 

Hand over copy of the orders to 

both the c ounse l. 	 L 

ME MBR "MIN ISTRAT J3/E) 
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